
Government of Jammu and Kashmir 
Departme~t_of Law, Justice and Parliamentary Affairs. 

(Jud1c1al Administration Section) Civrl Secretartat. 
Jammu/Snnagar. 

Notification 
Srinagar, the 7th of June, 2018 

SRO 265 - In exercrse of the powers conferred by sub-section 
( 1) of section 492 of the Code of Crim1nal Procedure, Sam vat 1989 
and In continuatron to nolification SRO 236 dated 23-11-2017. the 
term of appointment of Shn Bhupinder Smgh Chark. Advocate as 
Pubhc Prosecutor for the Court of District and Sessions Judge, 
Samba is extended for a further penod of one year from the date or 
expiry of hrs term viz 17-06-2018. 

By order of the Government of Jammu and Kashmir. 

Sdi-
(Abdul Majid Bhat) 

Secretary to Government. 
Department of Law. Justice and Parliamentary Affairs 

. No: - LD (A) 201 7/PP/Samba Dated: 07 • 06 - 2018. 
Copy to the:-

1. Learned Advocate General. J&K High Court. Srinagar. 
2 . Pnncipal Distnct and Sessions Judge. Samba 
3. Deputy Commissioner. Samba. 
4 . Senior Superintendent of Police, Samba. 
5. Director Information. J&K. Srlnagar 
6. Director Litigation, Jammu. 
'7. All officers of the Department of Department of Law, Jusllce and 

Parliamentary Affafrs. . • 
a. Private Secretary to Hon'ble Minister for Law and Jushce for lllfonr.al!On cf 

the Hon'ble Minister , , 
9. Pnvate Secretary to Secretary to Govemmfetnhl. ~~e(;ryent c. Law. Jus.;ce 

and Parliamentary Affa1rs for informallon o e ""'-" . 
10 Shri Bhupinder Singh Charlc. Pu171ic P1csecutor, Samba 
11 SRO Section (w7sc). b 
12. Concerned file. ¥ I/ , ·I~ 

"/ . 0 

(Ashish Gupta) 
Deputy Legal Remembrancer 


